
ACT No. XXXlX OF 1939. 

(Received the assent o f  the Governor General on the 
29th September, 1939.) 

As Act further to  amend the  Indian Oa.t.ths Act, 
1873, for a certain purpose. 

{AS it is expedient further to amend the w"" Indian Oaths Act, 1873, for the purpose herein- 
after apgearing ; It is hereby enacted as follows :- 

1. This Act may be called the Indian Oaths (Amencl- short t iup.  

ment) Act, 1939. 

Xeilt173, 2. In section 5 of the Indian Oaths Act, 1873, afterAmendl13entuf 
section 6, the word " jurors " the fclle\ving pro~riso shall be in- x of 

sert.ed, namely :- 1873. 

" Provided that where the witness is a child under 
twelve years of age, and the Court or person having 
autliolity to examine such witness is of opinion that, 
though he understands the duty of speaking the truth, 
he does not understand the nature of an oath or affirm- 
ation, the foregoing provisioi~s of this section and the 
provisiolls of section 6 shall not apply to such witness, 
but in any such case the absence of an oath or affirm- 
ation shall not render inadmissible any evidence given 
by such witness nor affect the obligation of the witness 
to state the truth." 

[ Price : Ama 1 or lid. ] 


